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wvi 3rr^ T# I

SEPTEMBER 11, 1959 Sugar Factories 7938 
in Madras

17.ei hrs.

CO-OPERATIVE SUGAR* FACTOR-
IES IN MADRAS

Shil N. R. Muniswamy (VeUore): 
Mr. Deputy-Speaker, I am raising 
this half-an-hoxir discussion to focus 
the attention of the Government with 
regard to certain problems which 
have come to stay as a result of the 
inaction of the Government. If they 
had taken proper steps, the present 
crisis in the sugar trade would not 
have happened. The question I asked 
on 17th December, 1958 was;

“Will the Minister of Food and 
Agriculture be pleased to state;

(a) the amount of foreign ex- 
charige that has to be pro-
vided for all the applications 
for setting up of cooperative 
sugar factories in Madras 

’ State;

(b) how much has so far
sanctioned;

been

(c) whether the sugar factory in
North Arcot District made
any progress as per schedule
indicated to the Central Gov-
ernment;

(d) if not, the reasons for
delay;

(e) whether the amoxmt expect-
ed of the shares was subscrib-
ed to the full; and

(f) whether any permits have 
been granted for import o f
equipment and machinery?”

The answer was as follows;

“The Minister of Food and Agri-
culture (Shri A. P. Jata)r
(a), (b) and (f). The re-
quisite foreign exchange to 
the extent of Rs. 1-5 crores 
has been provided to the 
three co-operative sugar 
factories.

(c) and (d). The factory wais 
expected to complete the 
project by 31st December, 
1958 but due to the delay in 
securing plant and machinery 
the factory is now expected 
to go into operation during 
the 1959-60 season.

(e) Out of the subscribed capital
of Rs. 11-83 lakhs for the 
North Arcot District Co-
operative Sugar Factory tlie 
shareholders have paid 
Rs. 10-13 lakhs. In addition 
the State Government has 
contributed Rs. 10 lakhs to-
wards the shai-e capital;"

As early as 1954, Shri Kidwai made 
an announcement in this House with 
a view to make India self-sufficient 
in sugar. He wanted to extend the 
existing units and also to establish 
new co-operative units. He thought 
that the co-operative enterprises 
should come to the forefront and that 
Government should render all possi-
ble help. We are aware that the 
sugar industry is one of the most im-
portant industries in the country frpm 
the point of view of emplojTuent be- 

the cause it employs as many as 20 mil-
lion cultivators for growing cane and
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•boat 190,000 skilled and unskilled 
labourers and about >9,000 university- 
jtMbted men in this trade. So, after 
it Wat announced la 19M by the hen. 
Minister ef rood and Agriculture, the 
Ministry fan not taken proper steps 
4o get the necesaaiy foreign mwrhmngm 
by persuading the finance Ministry 
aai also the Commerce and Industry 
Ministry to get the import licence to 
| ii the plant and machinery. It hat 
tafcm g> long aa four yean from 1954 
till J00S to get th« necessary foreign 
exchange. Aa a mult of it, the pro-
duction in our country haa suffered 
a lot If only the Ministry bad taken 
tfftpf aa aoen aa thi« policy vaa an- 
ppunced Or at least in 1955, we would 
have achieved the expected produc-
tion target Hie price of plant 
and machinery had (hot up by 
100 per cent by that ttaa 
Utckily, la 1854, the production ef 
sugar waa marvellous. There was 
production of a large quantity at 
auger, more than what we bad ex-
pected, the consumption had gone 
below estimation and the excise duty 
had alao risen by SO per cent That 
may be a good feature so far as the 
1054-1808 period was concerned, but 
subsequent to that we have not had 
enough of encouragement

mien these co-operative sugar fac-
tories were thought of, encourage-
ment was given by the Government 
in two or three ways. Even from 
1966, I remember, there had been a 
great deal of interest to start facto-
ries on a co-operative basis because 
they wanted to promote co-operative 
activities in place of corporate activi-
ties in pursuance of the socialistic 
policy. Tty sugar industry lends it-
self to such procedure. Therefore, 
the Industrial Finance Corporation 
alio had advanced money to the ex-
tent of—«  huge amount—Rs. 0 erorea 
to Hs. 0 erorea, so that people could 
•tart sugar industry o q  a co-operative 
basis. Even in the Five Year Plan 
It has been indicated that out of the 
total licences for the starting of in-
dustries 00 par cent would be given 
to those who want to start them on
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a co-operative/basis, and teat Qov- 
erament would certainly give asoney 
to thett.

The object of starting eoopamth* 
factories is only to see that the one 
growers are given a proper price ft* 
the cane. Moreover, wbm die cine 
is converted into sugar they wfli 
have some profit also. That was the 
object with which ft waa started. 
But what happened actually wts that 
though the proposal was made in 
1054, only in 1858 the Madras Gov-
ernment had sanctioned proposals far 
starting three factories: on* ha Ntttt 
Arcot District, one in Cbiw^sput 
District and one in Coimbatore Db> 
trict Another one is expected to be 
started in Salem. These hat bean; a 
good deal of response from other oat- 
tres in Madras and there are propo-
sals to start three more such fecto- 
ries.

therefore, it seems that the 
ponse from the people is encouraginĝ  
but the one defect is that there has 
not been so mud) of impetus given 
to die people to subscribe to the aor-
tal the Co-operative Registrar* and 
Deputy Registrars have done yeoman 
service in Madras State, but the ser-
vice they have rendered in the forma-
tion of cooperative sugar factorim 
has been very slow as a result ct 
which we never got in time what 
we wanted to have earlier, the Gov- 
«nment, therefore, did not take pro-
per steps to an early stage with the 
result that price shot up to a stage 
almost hundred per cent of what #  
was originally obtaining in the mar-
ket

In the month of July and even aa 
recently as end of last month same 
memoranda have been submitted by 
the sugarcane industries and sugar- 
m m  mill-owners to the Minister of 
Food and Agriculture requesting him 
to allot as much as 35,000 tana ot 

for these four areas ot Itadn* 
Mysore, Kerala and Andhnu So- ter 
n  Madras is concerned, X would res 
pectfuSy submit, even the Mifltw
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Government has asked for 15,000 tons 
of sugar for this period of three to 
four months before the setting in of 
the crushing period. If it is not done, 
people who are now selling sugar in 
the rnarket will take a large amount 
of profit by creating something like 
an ar.tificial scarcity in that area even 
though enough of sugar is available 
in the country.

If only we had taken proper steps 
before 1956-1957, I would say, these 
things would never have come. I may 
be permitted, Sir, to put some salient 
questions so that the hon. Minister 
can pointedly give an answer to them. 
I would like to know whether it is 
a fact that the Madras Government 

■ has. requested the Central Govern-
ment to supply sugar to the extent 
of 15,000 tons for the period of these 
two or three months before the setting 
in of the crushing period; if so, what 
action do Government propose to take 

’ in this matter? Secondly, whether it 
is a fact that the South Indian Sugar 
Mills Association had submitted a me- 

i morandum towards the last week of 
August, 1959, to the hon. Minister re-
questing the Government for a total 
quota of 35,000 tons per month for 
three months. Ordinarily, 28,000 tons 
are allotted for these four States, 
and the extra quota of 7,000 tons is 
obviously because of Ittie festivals 
which are coming next month or the 
month after next. For this purpose, 
they might have asked for this extra 
quota to come especially from North 
India. My next question is, how many 
fair price shops have been opened, 
so far in Madras in respect of the dis-
tribution of sugar. How many bags 
per week are allotted to the fair price 
shops and how many bags to the 
hotels, restaurants, bakeries, etc.?
That would be my third question.
Fourthly, whether it is a fact that the 
wholesalers in Andhra get more 
qu6ta and divert part of their quota 
to Madras at a high price. The point 
is, Andhra is getting more quota. It 
is a surplus area. It gives something

to Madras also. But, after all, the 
per capita consumption of sugar in
Andhra is much below that of Mad-
ras. In Madras, it is about 8 lb. or 
9 lb. In Andhra it is just 4 lb. Not 
that the people in Andhra do not re-
sort to sweets but evidently their 
food habit and taste incline more 
towards other things than towards 
sugar. Some of that quota comes to 
Madras, Kerala and also Mysore. My-
sore is self-sufficient. The: merchants 
in Andhra take a greater quota with 
a view to sell the sugar in their own 
area, but as a matter of fact, they 
divert part of the quota to Madras 
with a view to make profits.

Now, the price of sugar is Rs. 2 
per viss. I would request the Gov-
ernment to look into the matter and 
see that such a contingency' as has 
been explained by me never arises in 
the southern States.

More than once there has been a 
discussion here as regards sugar, but 
I am raising this point especially with 
regard to Madras so that I could in-
vite the attention of the Government 
to this problem and try to see that 
any feelings of “Dravidism” may be 
allayed in the matter of deficiency 
in the supply of sugar, and thus en-
sure that the people in Madras get 
sugar in proper quantities.

Even in the markets, I find that 
though sugar is distributed through 
the retail shops, the allotment to the 
retail shops is much below their de-
mand. Therefore, I would suggest 
that greater quantities are allotted to 
the retail shops for distribution espe-
cially when the wholesalers have got 
larger number of bags allotted to 
them, so that they could maintain the 
prices and see that no scarcity con-
dition is brought to the forefront.

As late as 30th August, 1959, a 
memorandum was submitted to the 
Minister. I have already brought 
to the notice of the H(>use. In that 
memorandum, the association has
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asked for a total quota of 31,000 tons 
per month, 28,000 tons from local pro-
duction and 3,000 tons from North 
India. The members met Shri A. P. 
Jain— ĥe is not a Minister now—and 
also Shri S. K. Patil who is now the 
Minister of Food and Agriculture, but 
the reply given by the Ministers were 
not very encourageing. TTbw, in rela-
tion to the co-operative sugar factories. 
I do not know the line of demarca-
tion between the Minister of Food and 
Agriculture and the Minister of Com- 
iriunity Development and Co-operation, 
and I do not know who is really res-
ponsible for sugar factories as well as 
for the supply of sugar. We are not 
aware of it. But until 30th August 
last, we hav^ been looking only to the 
Minister of Pood and Agriculture, in 
regard to these matters. Now that a 
new Minister has taken charge, I am 
afraid whether he, has been fully 
posted with all the facts. But still I 
hope he will do his best and give me 
proper replies  ̂ to the satisfaction of 
the people so far as the Madras State 
is concerned.

Some Hon. Members rose—

Mr. Deputy-Speaker: No hon. Mem-
ber has given advance notice under 

•rule 55(5). Anyhow I shall allow a 
few questions to be put.

Shri Tangamani (Madurai); May I 
know what is the annual requirement 
of Madras State? The hon. Minist^ 
stated that it was 10,000 tons. May I 
know how much is the deficit and 
how much has been made available 
from Andhra? My second question is: 
Is it true that the retail price of 
sugar in Madras State now is Rs 2-4 
per viss and the price per bag is 
more than Rs, 140? What steps have 
Government taken to reduce the price 
to Rs. 1-2-0 which used to be the 
normal price and also the price per 
bag of sugar to Rs. 100? Lastly, the 
hon. Minister stated that for the 
entire region 28,000 tons will be re-
quired. May I know whether the 
estimated production for this year 
#ill be able to meet that demand of 
^8,000 tons?

Shri Warier (Trichur): May I know 
whether demands have been made 
by the Kerala trade associations and 
traders for the import of sugar frorâ  
U.P., whether Government have sanc-
tioned it and if not, what is the ob-
jection of Government in not allowing; 
supplies from U.P. to Kerala?

Shri Sinhasan Singh (Gorakhpur):^
I want to know what is the present 
price of sugar prevailing in the whole-
sale trade; whether the price is Rs. 145 
per bag; whether the price has gone 
up since the sugar debate in this 
House; whether there is any scherne 
before Government to get this extra 
profit that the sugar magnates' have- 
rhade and share it with the cane- 
growers; whether Goverrtiherit has 
fixed the cane price for 1960-61 and it 
so what is that price.........  '

Mr. Deputy-Speaker: The hon.
Member should restrict himself to 
the scope of the discussion and not 
widen the scope of the discussion. 
The discussion is about co-operative 
sugar factories in Madras. There has 
been a demand from Kerala for sugar 
from U.P.

Shri Sinhasan Singh; U.P. has got
a greater production of sugar. , My 
last question is whether Government 
have considered the increase in the 
sugarcane price demanded by the" 
cane-growers?

Shri Heda (Nizamabad): The price 
of machinery to manufacture sugar 
i.e. of sugar factories is increasing in 
the foreign markets. May I know 
how much foreign exchange we would 
be losing because of this delay in 
granting licences to co-operative 
sugar factories in Madras and other 
States, since in the interim period 
the price of the machinery is increase 
ing in the fore i^  markets?

Shri Subbiah Ambalam (Ramana- 
thapuram); I want to know the ex --
factory price of sugar from the south-- 
ern sugar mills prior to the introduc-
tion of sugar control and the present

Sugar Factories 7944^
in Madras
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(Shri Subbiah Ambalam) 
wex-factory price in the South Indian 
«ugar mills. Then, 1 want to know 
the number of mills that are likely 
(to be started in the co-operative sec- 
tor during the resfof the Secoitd Five 
"Year Plan in the North Indian States 
and the number of co-operative sugar 
mills that are likely to be started in 
tte South Indian States.

Shri Vbwanatha Reddy (Kajaxnpet): 
ilw re  has been a great demand from 
the Madras State for granting of 
licences for sugar factories in the co-
operative sector. In view at the 
•changing policy of Government, viz 
to sanction more sugar factories in 
the country, may I know whether 
Government will be prepared to sanc-
tion as many licences particularly to 
Madras State as would be demanded 
toy that State?

Shri Narasfcnhan (Krishnagiri): Re-
garding the assessment of the need 
at the Madras State, one paper has 
reported that the requirement would 
be 85,000 tons. I want to have the 
correct assessment Then, I want to 
know the quantity asked for by Mad-
ras and how far the Centre will ful-
fil their demand. The Dasara and 
Diwali festivals are coming quickly 
And before that some quantity is 
needed. I want to know how far they 
are going to fulfil that demand. Last-
ly from Salem district demands have 
came for the co-operative sugar fac-
tories. What action has the Govern-
ment taken about it?

Shri V. F. Nayar (Quilon): Is it 
not a fact that Kerala has a chronic 
•deficit of sugar? If so, what is Gov-
ernment's estimate of the deficit in 
Kerala? I also want to know whether 
in view of the national festival, On am, 
more sugar was allotted as this is the 
time in the whole year when we want 
more sugar.

The Deputy Minister ef Conummity 
Development and Co-operation (Shri 
S. S. Mnrtby): Mr. Deputy-Speaker, 
-as you have rightly pointed out, X

think Hie discussion, and much s to c  
so the volley of questions, have stray-
ed far away from the scope of 
discussion this evening. The disops- 
sion today, as Shri Muniawamy k fi 
rightly stated, has arisen out of the 
question put on the 17th December,
1958. He read out the answers given 
cm that date, and there is nothing to 
add to the answers already given. 
Shri Muniswamy also said that the 
late Shri Kidwai assured that there 
was plenty of foreign exchange avail-
able for the establishment at sugar 
factories. This answer was given in
1954. From 1954 to 1957 much water 
has flowed under the bridge. Sew 
this question relates to the period 
from file middle of 1956 to the -middle 
at 1957.

Before I answer this question, I 
would like to point out that the ans-
wers for the questions put by Shri 
Muniswamy as to the supply #  sugar, 
the quantity of sugar supplied to ft* 
Madras State, the number of fftlr price 
shops established, whether Andhra 
has got more quota and also several 
other questions, including the one 
about Onam by Shri V. P. Nayw  ̂aie 
beside the point.

Therefore, I would first deal with 
the question whether there was delay 
or not, and if there was delay, why 
was there delay. My humble submis-
sion is that there was no delay in res-
pect of the applications from these 
three factories or associations. The 
application from the North Arcot Co-
operative Sugar Factory Limited, Pan- 
chakuppazn, Vellor Taluk, North Arcot 
district was received in two instal-
ments—the first one was dated Met 
October, 1956 and the second 7th 
November, 1956 and the licence was 
granted to them on 22nd July, 1957. 
In the case of the Amravathi Co- 
Operative Sugar Mills Limited, Udu- 
malpet Taluk, Coimbatore district, ft* 
dates are more or less the same as h  
the ease of the first one. This factory 
was also issued a licence on 32nd 
July, 1957. As regards the Maduran- 
thakam co-operative Sttgar MBls
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limited, Vandalur, Maduranthakam, 
Chinglepet district, the application 
was received here on 11th October, 
1950 and the bulk licence for about 
87 lakhs for import of machinery was 
granted on 30th June 1957. Another 
licence for about Rs 67,435 was issued 
on 3rd December, 1957 Roughly 
speaking, the delay in issuing licences 
was 7 to 8 months

I hope the hon Members are aware 
that there is a lot of procedure to be 
followed before any licence is issued, 
and 2, 3 or 4 months may be the ordi-
nary time required

But there is some delay here of 
three or four months more because 
of a new situation that has arisen in 
the economic field That is due to 
lack of sufficient foreign exchange 
Shn Mumswamy has made a point 
about this In spitt of all steps being 
taken by the Central Government, 
specially by the Ministry of Com-
merce and Industry, somehow or other 
India had a very tight time as far as 
foreign exchange was concerned 
Therefoie a system called the deferred 
payment system was inaugurated 
These organisers were requested to 
negotiate with the suppliers in foreign 
countries to come to terms on deferred 
pavment, which specially the Madras 
factories were not able to do Then 
the hon Minister of Industry, Shri 
Manubhai Shah, convened a meeting 

r of the suppliers from West Germany 
and the representatives of these fac-
tories somewhere in June, 1957 end 
the matter was finalised Then im-
mediately, as has been stated, in the 
month of July, 1957 licenccs were 
issued

1
But the unfortunate thing about 

these Madras factories is—the delay 
is not because the licences were grant-
ed late—that the promoters of these 
factories did not take other necessary

*  tops to have their final plans for the 
erection of these factories. I may tell 

pthe hon Members of this House that 
almost at the same tune six factories 
m Bombay have also been given 
230 LSD—9.

licences and whereas the Madras fac-
tories, even today, are under erection 
and are reaching the final stage, the 
Bombay factories have gone into pro-
duction in the 1958 season.

Shri Narasimhan: They were more 
businesslike

Shri B S Murthy: I thought the
other way

Therefore I would humbly state that 
there is no delay whatsoever on the 
part of the Central Government to 
issue licences

Shn Mumswamy has also said that 
there was no impetus given by the 
Government I think these are his 
cxact words ‘Proper impetus’ are the 
words he has used He has said that 
proper impetus was not given by the 
Govtrnmtnt to the people For his 
information, may I way that when he 
North Arcot District Co-operative 
sugar factory—I think, Shn Mum-
swamy PiHaj hails from North 
Arcot

An Hon. Member: Pillay’

Shri B. S Murthy: I am sorry.

When that factory was not able to 
get the necessary share capital the 
State Government had to give Rs 10 
lakh« towards its share capital There-
fore all said and done, the Govern-
ment is trying to do its best to pro-
mote co-operative sugar factories and 
the fault is not to be placed at the 
doors of the Government There is 
something wrong with the promoters, 
specially I think m one factory at 
least there was inordinate delay in 
coming to terms because there was 
a sort of a rift between the promoters 
and finally they have been asked to 
compose their differences They also 
have been given the necessary 
impetus

Shn Heda asked whether any esti-
mate has been made as regards the 
foreign exchange required and the 
extra cost on account of the delay in 
imports For his information, I may
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state' that, lor the time being, import 
of complete machinery lor sugar fac-
tories is being stopped and consor-
tiums are being formed m several 
places lor the manufacture of machi-
nery necessary for sugar factories. 
Therefore, the question of foreign ex-
change, as far as import of machinery 
for sugar lactones is concemcd, will 
become less important. Soon we may 
be having Indian machinery for erect-
ing co-operative sugar factories.

One more point. All encouragement 
is to be given to co-operative effort 
Especially sugar factories are being 
given all help they need. Therefore, 
I am hopeful that soon there will be 
many sugar factones rising in several 
places all over the country and the 
problem of sugar will be solved I 
have nothing more to add except this. 
The other questions regarding the 
quantity of sugar required, the amount 
sent, the amount distnbuted to the 
wholesalers or coffce hotels or tea 
saloons are all outside the question I 
think Shn N. R. Mumswamy and 
others will bear m mind that the Gov-
ernment is not trying to delay If al 
all there is any delay, the delay pri-
marily is because of the promoters 
being not careful in finalising their 
plan

Shri Sobblah Ambalam: My ques-
tion has not been answered about the 
number of co-operative mills . . .

Mr. Depniy-Speaker: That question 
can be settled mutually when they are 
on the same Bench. Shn Nagi Reddy 
to raise the next discussion. That is 
about Fertiliser factory in Andhra 
Pradesh.

Sfeai Sinhaaan Singh: I raised a
question . . .

Mr. Depaty-Spaaker: They were 
not relevant to the discussion today. 
They need not be answered.

Ch. Ranbir Singh (Rohtak): That 
is very important: price.

Mr. Depnty-Speaker: Undoubtedly:
not at this moment

11.3* hi*.

FERTILISER FACTORY IN ANDHRA 
PRADESH*

Shri Nagi Reddy (Anantapur): Sir, 
the question that I had asked on the 
11th August, 1959 regarding the ferti-
liser factory in Andhra Pradesh was 
almost evaded by the Minister when 
he gave the reply. This question has 
been on the agenda, I should say, from
1955. Even to this day, we have not 
had any clear idea from the Govern-
ment when this factory is going to be 
established and when we are going to 
see fertilisers coming out of the fac-
tory

As a matter of fact, if we go a 
little into the history of this project, 

will see that even the report of 
thp Fertiliser Promotion Committee of 
1955 had been of the opinion that the 
factory that is to be established m 
Noyveli m the Second Five Year Plan 
may not comc oil in the Plan period 
and therefore, they had, at every stage, 
been saying

Shri N. R. Moniswamy (Vellore). 
The Minister is not here to give a 
reply

Some Hon. Members: Here is the
Minister in charge

Shri Nagi Reddy:,. saying in the 
report that if the factory at Ne>veU 
cannot be established in the Second 
Five Year Plan period, the chance 
should be given to Andhra Pradesh 
They had been very clear when they 
said, now that “confirmatory data 
about the extent of lignite reserves 
and underground conditions have still 
to be obtained and the suggested solu-
tion of the artesian water problem has 
to be satisfactorily proved", "it is not 
possible to arrive at any completely

•Half-an-hour Discussion.




